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() The Companies (Fees on
Applications) Amendment
Rules, 1972, published in

Notification No. G.S.R. 259
(E) in Gazette of India dated
the 24th April, 1972,

(i) The Companies (Appeals to
the Central Government) Ame-
ndment Rules, 1972, published
in Notification No. G. S. R.
261 (E) in Gazette of India
dated the 24th April, 1972.
[Placed in Library. See No.
LT-—2014/72]

(2) A copy of Notification No.
G.S.R. 260 (E) (Hindi and English
versions) published in Gazette of
India dated the 24th April, 1972
making certain alterations in Sche-
dule X to the Companies Act,
1956, under sub-section (3) of
section G641 of the said Act. [Placed
in Library. See No. LT—2015/72}.

12.02 hrs.

STATEMENT RE : RECENT CEASE-
FIRE VIOLATIONS BY PAKISTAN
IN JAMMU AND KASHMIR

THE MINISTER OF DEFENCE (SHRT
JAGJIVAN RAM) : Last Tuesday, 1 infor-
med the House of the Pakistani attack on
two of our posts in Kalyan arca near Tith-
wal in Kashmir. During the last one week
starting from 4th May, 1972, Pakistani
troops have considerably increased their
activity all along the line of control in
Jammu and Kashmir. They have committed
as many as 40 Cease Fire Violations during
this periods. The sectorwise details are as
follows ;—

(1) Gaurian sector —T7 Violations,

(2) Tithwal Sector —9 Volations.

(3) Gulmarg Sector —1 Violations.

(4) Poonch Sector -~15 Violations.

(5) No'wshera Sector -;15 Violationn.

(6) Jammu Sector -2 Violations.
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During the same period, there have been
only a few incidents along the cease-fire
line along Punjab, Rajasthan and Gujrat,

The above list of violations includes
two serious incidents of firing by Pak troops
in Newshera sector, approximately 11 miles
Northwest of Nowshera. As a result of these

two firings we suffered the followmg casual-
ties,

Killed—1 Officer and 1 Other Rank.
Wounded—1 JCO and 3 Other Ranks.

As 1 have already stated in this august
House on earlier occasions, our troops have
instructions to deal effectively with all intru-
sions and cease-fire violations by Pakistani
troops. In these actions, Pakistani troops
have suffered some casualties.

In a number ceses where clashes have
occured along the line of control, flag meet-
ings have beeo held by local commanders to
identify the points of dispute and settie
them on the spot., This process will continue
so that the chances of clashes along the line
of actual control is minimised and needless
loss of human lives on both sides avoided.
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12.07 hrs.

BUSINESS OF THE HOUSE

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENT
AFFAIRS (SHRI KEDAR NATH SINGH):
With your permission, Sir, I rise to announce
that Government Business in this House
during the week commencing from Monday,
the 15th May, 1972 will consist of :

(1) Consideration and passing of the
‘Finance Bilt, 1972,

(2) Discussion and voting. oh the De-
- mands for Grants (Rulwayu) !or
1972-73,
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(3) Consideration and passing of the
’ QGeneral  [nsurance (Emergency
Provisions) Amendment Bill, 1972,

SHRI S. M. BANERJEE (Kanpur) :
Sir, practically all ths Membzars whd spoke
or put qu:stions rega-diny thz Vietnin
situation wanted a discussion. 1 also m:n-

tioned it in the Busidess Advisory Comamittee.

The purpose of this discussion was to adopt
a resolution condecmning the action of ths
US imperialists, The Pakistani atlack, 1 feel,
is also a part of the game which is bsing
hatched by the US imperizlists. So, T request
you and, through yon, the Minister of
Parliamentary Affairs that either they should
bring forward a resolution which we should
pass unanimously or a non-official or private
Member's rescélution which has already been
tabled should be adopted by the this H»use
unanimously. I would request that discuss.
ion on this must take place next week.

SOME HON. MEMBERS rose —

MR. SPEAKER : We had settied the
procedure that the Mombers should give
advance notice as to what suszgestions they
want to make. You must stick to that. You
are all getting up abruptly.

SHR] NAWAL KISHORE SHARMA
{(Dausa) : 1 have sent it. 1 want to make a
submission.

" MR. SPEAKER : Have you sent it in
advance ?

SHRI NAWAL KISHORE SHARMA :
Yes, Sir.

MR, SPEAKER : All right.
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SHRI NAWAL KISHORE SHARMA :
I am referting to that...
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SHRI NAWAL KISHORE SHRAMA :
I am not talking about the business...

MR. SPEAKER : Then that is not the
item under consideration. Kindly sit down.
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MR. SPEAKER : We had settled that

those who want to raise any questions
about, they will send them in writing.
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SHRI PILOO MODY (Godhra) : Why
are you unnecessarily increasing your paper
work.
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SHRI KARTIK ORAON (Lohar-

aga) : May I make a submission, Sir ?
(Interruptions).

MR. SPEAKER : No. please.

SHRI KARTIAK ORAON : I want
your protection, Sir.

MR. SPEAKER : No protection.

SHRI KARTIK ORAON : Just one

minute; Sir.

MR. SPEAKER : No, please. (Interrup-
tions).

SHRI KARTIK ORAON : Ope minute,
Sir. :

MR. SPEAKER : ‘I am ﬁot geing to
observe this convention in future. -

~ SHRI KARTIK ORAON : On the 25th
April, on a Call Attention motion about
the sale of about 2000 Adivasi .girls, :there’
was a discussion in this House. The. rfply



157 3.0 H.

by the hon, Home Minister was far from
satisfactory, it was very loosive, inadequate
and inconclusive, The House was very
much exercised over it... (Imterruptions)
Later, a letter signed by 87 Members of
Parliament...(Interruptions).

" MR. SPEAKER : Order, please. If you

go on like this, I am not going to observe -

this convention in future.

SHRI PILOO MODY : What conven-
tion ?

MR. SPEAKER : If you break this con-
vention, how can I ask this side to observe
it ?

SHRI KARTIK ORAON : 87 Members
of Parliament have demanded a full-fledged
discussion in the matter. He said he would
give us time. What has he done now ? He
said he would give us time after the 12th,
Now he has not given any time for this.
important and serious matter...{/nterrup-
tions). Sir, we demand a discussion on this,
Please give time for this important matter
of Scheduled Castes and Scheduled Tribes.
The hon. Minister said that he would give
us three hours time for discussion after the
12th. To-day is the 12th and it is not
included in the business for the next weck.
1 want to know when is he going 10 give
us time ?

SHR1 PILOO MODY : Where is the
Minister for Parliamentary Affairs ?

SHRI KARTIK ORAON : They must
say what they are going to do about it. If
they want to bluffus, I am not for it,
(Interruptions).

MR. SPEAKER : Is one minute over ?

SHRI KARTIK ORAON: Let the
Minister come and tell us on the floor of
the House that he will give us time,

Where has he gone ?

PROF, MADHU DANDAVATE
(Rajapur) : Raise it in the Congress Party
meeting.

MR, SPEAKER : Mr. Kartik Oraon,

© Will you plense sit-down ?
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SHRI KARTIK ORAON : O. K. thank
you...(Interruptions).

T am grateful to you that you have at
least heard me patiently, I want the
Minister to hear me patiently. Please call
the Minister...(Interruptions). He must
come and say, ‘Yes', and that he will give
time...(Interruptions) It is a very serious
matter. Every day the Scheduled Castes
matters are being treated like this, No
time for discussion.

~MR. SPEAKER : Order please, Order
please.

SHRI DINEN BHATTACHARYYA
(Serampore) : His feelings must be res-
pected by the Minister. The Minister is
quite callous.

SeqR AHET ;. uT W7 5 dEA )

SHR! DINEN BHATTACHARYYA :
These things were not discussed in the Busi-
ness Advisory Committee.

=t geww wgAw - qA wEeg ¥
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SHRI PILOO MODY : Most incompe-
tent Minister for Parliamentary Affairs, we
have.

WeUH WEAT © WTY S Wg A
fra & sreeeT & O vAG WA T
FENT. . .. (STAAW) ...

SHRI PILOO MODY : This is a gene-
ral grievance that has been felt here. The
Member certainly scems to remember that
some assurance was given that a discussion
would be held to discuss the problems of
the adivasis, The Minister for Parlia-
mentary Affairs had given an understanding
at that time when we discussed this, that
this would be so. Now, the Business
Advisory Committee has - come out with a
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[Shri Piloo Mody)

report. There is n> mention of adivasis.
He is therefore right . . . .

SHRI S. M. BANERJEE : It was not
brought up in the Business Advisory Com-
mittee meeting.

SHRI PILOO MODY : None of us
know what transpired in the BAC meeting.
This matter was not even brought up, as
Mr. Banerjee said. How can this be re-
introduced in the Agenda, unless some
Members voice a grievance for an assurance
not being carried out ? The least we could
expect is for .the Minister of Parliamentary
Affairs to get up and say, yes, there was
a slip on my part, I was not thinking of
adivasis last week, but next week we are
going to take it up. But he has chosen not
to do so. About giving prior notice and
writing to you, itis just not physicaily
possible. We do not know what is dis-
cussed in the B.A.C. except when the report
is made here before Parliament. Only at
that time objection can be raised if we have
any.

SHRI DINEN BHATTACHARYYA :
In the Business Advisory Committee only
time is allotted. Whether anything should
come up next week, etc. is not discussed,

ofy wa A Tag: oig aF Tl
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SHRI PILOO MODY : Like everything
else the adivasis will also be guillotined by
them. (Interruptions)

SHRI BHOGENDRA JHA (Jainagar) :
There have been many contradictory state.
ments of the Minister of Food and Agri-
culture about land ceiling, We were
assured this will be discussed. 1 want to
know whether it is possible to include this
discussion in this week. I want to know
whether it is going to be discussed this week
or not (Interruptions).

SHRI KARTIK ORAON: You are
diverting the subject (Interruptions).

MR. SPEAKER : You should not act
against the dignity or decorum of the House
Don’t make a show of yoursclf. Kindly sit
down,

SHRI KARTIK ORAON : My point

MR. SPEAKER : 1 will have to ask
him to quite the House. There should be
some good behaviour in the House.

SHRI KARTIK ORAON : Everybody
else is allowed. But you do not allow me
to have my say. I am also a Member of
Parliament.

MR. SPEAKER : What is this ?

st gETe wreww  (STAR):
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SHRI KARTIK ORAON : We did not
expect this from you,

MR. SPEAKER : It is no use sitting in
this House if this Membét goes on behaving
like this. -

_ AN HON, MEMBER : Adjourn . the
House. L e
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MR. SPEAKER : I will have to, The
Party to which he belongs does not react to
this.

SHRI KARTIK ORAON : I do not
know what to do. You do not allow me
to have my say. This is a very important
matter.

MR. SPEAKER : Will he please leave
the House ? If he behaves like this, I am
not going to tolerate it ? 1 feel ashamed at
the way things are going on here.

PROF. MADHU DANDAVATE: |
want to raise an important procedural issue.
You rightly pointed out that if any member
wanted to raise any issue, he should seek
your permission. We are just now discuss-
oing the problem of the sensitive issue
of Harijans.

AN. HON. MEMBER : Adivasis.

PROF. MADHU DANDAVATE: 1
had written to you giving the date and time
of a very serious incident that has taken
place—in Maharashtra where social and
economic boycott of Harijans is taking
place of 900 Harjans. When 1 gave it in
writing, 1 am told by the Secretary that I
am not permitted to raise the issne. In
future, only when 1 am permitted to raise
an issuc, | will raise it. Let us know why
such issues are not permitted to be raised.

MR. SPEAKER : He was permitted to
raise it.

PROF. MADHU DANDAVATE: I
had made a specific reference to it,

MR. SPEAKER : 1 have not received
anything from him today.

‘PROF. 'MADHU DANDAVATE :
Throe days back. 1 had given in writing but
1 ar told “You are not allowed to raisc the
issue’. It is a serious issue, The villagers
met and decided to have an cconomic and
social: boycnu of the Hm}ans

M S.PBAKER It was raised earlier.
gﬂ why.it. m not allowed 4 second
e, ,
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SHRI BHOGENDRA JHA : As regards
land ceiling, when is the Minister bringing
the proposals before the House ?

SHRI PILOO MODY : Where is Raj
Bahadur ?

MR. SPEAKER : This matter was
brought up in the Business Advisory Com-
mittee. The Minister said that some time
Jater he would bring this issue before the
House. He did not say at what time ; he
said ‘some time Jater’.

SHRI 8. M. BANERIJEE A lot of
things has been said about the Business
Advisory Commitice. In the Committee,
the question of land ceiling, the issuse of
suicide of Dr. Shah and other issues were
taken into consideration. It was decided
that we would allow a discussion. The
Minister of Parliamentary Affairs, Shri Raj
Bahadur, said that he could not take a
decision unless he has had a talk with the
Leader of the House, as regards land ceil-
ing. But about Vinod Shah, Victnam and
also the WNagarwala case, it was almost
agreed that a discussion would be allowed.
(Interruption)

MR. SPEAKER : We will pass on to
the next item,

SHRI A. X, GOPALAN (Palghat):
Sir, 1 sent a letter to you. I want to know
whether you have received that letter.

MR. SPEAKER I have received it
just now. How can [ read it now ?

SHRI A. XK. GOPALAN : I do not
want you to read it now. I only wanted to
know if yon have received it.

MR. BSPEAKER : I have not scen it.
Where is the question of reading it during
the Question”Hour ? 1 cannot be oxpected
to sce it even. And then you ask me what
action you are going to take on it and so on
{Interrruption)
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MR. SPEAKER : If the Minister is not
sure, he can take some decision on it and
inform him later, rather than giving an ofi-
hand reply now and later on coming in for
correction, which is not a good practice. If
you are not sure about it now, you can say
about it at a later stage.

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : Order, order. You
are all very fond of talking, but not listen-
ing. Listen to the Minister also.
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SHRI KEDAR NATH SINGH: I

" shall bring to the notice of the Labour
Minister and they will inform you.
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MR SPEAKER : Wa sim!l put on to

the ‘next item. ‘Thére should be some system
sboyt: .cmymans, Eiﬂm m vj-') m i
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reconsider it when the report for the next
week comes—the procedure to be followed—
or let it go on as it is. But it takes a lot
of time. The Minister should know in ad-
vance that such end such a guestion comes,
and when it is asked in the House, he will
be ready to answer it; otherwise. off-hand,
Members ask about such and such a thing.
That is why that procedure was adopted,
that convention was adopted, that if he
knows it, that such a Member will get up
and ask any question about it—

SHRI INDRAJIT GUPTA : How are
Members to know what business he is going
to announce ? They do not know it, till
such time when he comes to announce it.

MR. SPEAKER : If you tell me that
you want to say something about such and
such matters,—

SHR1 DINEN BHATTACHARYYA:
In anticipation ?

MR. SPEAKER : So far as the
announcement of the business is concerned,
I think that is a matter which should be
either raised here or when the report of the
Business Advisory Committee comes for
approval ; not on both these occasions.
The Business Advisory Committee report
normally comes up before the House and
the Members may give their suggestions at
that time. Or, if they want anything to be-
raised in the House, they can send those
matters to the Business Advisory Committee,
and that can be considered at the Business
Advisory Committee. 1If it is not included
at that stage, the Member may get up and
ask, what about that matter. We shall now
pass on to the next item. ‘

SHRI SEZHIYAN - (Kumbakonam) :
Sir, with all respect to you, I may say - that
the Business Advisory Committee does not
arrange the business of the House. It only

“atlots time. for -each item of business.

tInrerruption)

MR, SPEAKER : 1 think it is my duty
tasit&ownwhenaMemhersm up!

‘Evemh’ms is- going ‘worng todwy

SHRI PILOG MODY : 8ir; your mi-
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MR, SPEAKER : [ am going to repeat
it, There are two occasions when the
business of the House is referred to firstly
when the report of the Business Advisory
Committee is presented to this House for
approval or when the minister gets up to
announce the business for next week. On
both these occasions, membars get up now.
It should be done only once or either of
these occasions, not both, As Mr. Indrajit
Gupta says, how can members know what
the minister is going to announce ?
Members can listen to the minister’s
announcement and if any business has not
been included, the members may send their
suggestions to the Business Advisory
Committee.

SHRI DINEN BHATTACHARYYA :
The business of the House is ‘not decided by
the Business Advisory Committee. It only
allocates tbe time for individual items of
business.

SHRI S. M. BANERJEE : Also, the
Business Advisory Committee does not meet
once a week. Somectimes it meets after
10 or 15 days.

MR. SPEAKER : As I said, on one of
these occasions, either when the report of
the Business Advisory Committee is
presented for approval or when the Minister
makes the announcement of the business for
next week, you can raise it. Not on both
these occasions.
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. DEMANDS® FOR GRANTS, 1972:73—

Contd. MINISTRY OF FORBIGN
. TRADE—~Cowmtd. -

it having lanch “hour today. At
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3.30 the guillotine is to be applied. We
cannot help it. There are 3 hours. The
time allotted to this ministry is 6 hours out
of which 25 minutes have already been
taken. We have only 3 hours. How much
time will the minister require for replying?

THE MINISTER OF FOREIGN
TRADE (SIRI L.N. MISHRA): About
half an hour,

MR. SPEAKER: So, I will call the
Minister at 3 o'clock. At 3.30 thz guillo-
tine will be applied. Shri Sudarsanam may
continue,

SHRI M. SUDARSANAM (Narasarao-
pet) : Sir, the Fourteenth Report of the
Estimates Committee has made somz valua-
ble suggestions...

MR. SPEAKER: May I invite the
attention of the Deputy Minister of Parlia-
mantry Affairs to this 2 When you know
that there is no time available, you send me.
a list of 16 names. The members will be
very much contented that their names are
before the Speaker. They think the Speaker
is not calling them. You get rid of the
member by putting his nams before the
Speaker. Wherefrom can the Speaker find
the time ? You should give only those
names who can easily be accommodated
within the time available, and tell the others
that they may avail of some other opportu-
nity.

SHRI INDER I MALHOTRA
(Jammu): I also want to protest.

MR. SPEAKER: I am protesting on
your behallf.

SHRI M. SUDARSANAM: Sir, I was
saying, the Fourteenth Report of the Esti-
mates Committee has made some valuable
suggestions concerning the periodic review
of the working of Export Promotion Coun-
cils (page 206) and avoidance of overiapp-
ing duplication of work of inter-ministerial
group-and the export Promotion Councils
(page 214), ' 1 do find that there is  consi-
derable overlapping 1ot only in the mere
quemon of data collection but also to an
extent. in reprd to commercial pubhcny

:‘tbe‘mmmendaﬁon of tlu President.



